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OBSERVATION BY THE SPEAKER

Notices of Suspension of Question Hour and Adjournment Motion

Title: Adjourment Motion to discuss the issue of Babri Masjid demolition (Motion disallowed).
...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, | have given a notice for the suspension of Question Hour.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, please allow me. ...(Interruptions)
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MR. SPEAKER : Shri Banatwalla, what do you want to say? You have given me notice for Adjournment Motion.
Please let me know what you have to say.

...(Interruptions)
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DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, something happened in 1992; what is the point in raising it
today? ...(Interruptions)
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MR. SPEAKER : Shri Banatwalla has given me notice for suspension of Question Hour. | want to know why he
wants the Question Hour to be suspended. That is all. There is nothing more than that.

...(Interruptions)

MR. SPEAKER : Similar notices are received from Shri Ramji Lal Suman and Shri Basu Deb Acharia. | have heard
the arguments and | do not allow the suspension of Question Hour.

...(Interruptions)
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Feqd HElQ™ : gaq off, S S Sl 8, 98 amusl swen 81 Suspension of Question Hour on this issue cannot be accepted.
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about the Adjournment Motion. | am only listening to the points about suspension of Question Hour.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, please allow me to speak. | have also given notice. | have a different argument.
...(Interruptions) Please allow me.
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SHRI BASU DEB ACHARIA : | have given notice for suspension of Question Hour. ...(Interruptions) | also gave
notice for Adjournment Motion. ...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, this is such an important matter that | request that you do not go
by formalities. This is a matter in which we wish to express ourselves. Please allow us. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the Government is using the CBl to dilute the case.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, the Babri Masjid was demolished by the hoodlums of BJP, RSS, Shiv Sena,
Bajrang Dal and Vishwa Hindu Parishad. ...(/nterruptions) Action has not been taken against the main accused in
the demolition case. Some of them are in the Cabinet. ...(Interruptions)

MR. SPEAKER : Please sit down. This is not a matter for suspensions of Question Hour.
...(Interruptions)

SHRI BASU DEB ACHARIA : What we demand today is that action should be taken against the accused.
...(Interruptions)

MR. SPEAKER : There is no necessity of repeating.
SHRI BASU DEB ACHARIA : In the past chargesheet was issued. ...(Interruptions)
MR. SPEAKER : This is not an urgent issue.

...(Interruptions)

SHRI BASU DEB ACHARIA : This Government is pressurising the CBI to change the chargesheet and exclude the
name of one of the accused. ...(Interruptions)
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SHRI BASU DEB ACHARIA : Sir, they are now trying to justify the demolition.
MR. SPEAKER: Shri Basu Deb Acharia, please sit down.
...(Interruptions)

SHRI BASU DEB ACHARIA : What we want is that action should be taken against the accused who are responsible
for the demolition of Babri Masjid. It was a day of national shame. December 6 is the day of national shame. They
have not demolished the Babri Masjid, but they have demolished the symbol of secularism of our country.
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MR. SPEAKER: | have heard the arguments of Shri Basu Deb Acharia, Shri Ramiji Lal Suman and Shri G.M.
Banatwalla for suspension of Question Hour and | have disallowed the notices for suspension of Question Hour.

...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: | have now taken up the notices for Adjournment Motion.
...(Interruptions)
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SHRI SOMNATH CHATTERJEE : Sir, my appeal to all ...(Interruptions)
MR. SPEAKER: Please sit down.

...(Interruptions)

# IFSAieTel YA S HeEled, 9T A 3H oW B dhaR & 2a€,| (aur)
MR. SPEAKER: Please sit down.

...(Interruptions)

MR. SPEAKER: May | inform the hon. Members that in the interest of going ahead with the Question Hour, | have
allowed Shri Somnath Chatterjee to say whatever he wants to say on the issue of Adjournment Motion?
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...(Interruptions)

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, | appeal to all sections of the House ...(Interruptions)



MR. SPEAKER: Please sit down.
...(Interruptions)
MR. SPEAKER: Please co-operate with the Chair.
a€(Interruptions)

MR. SPEAKER: Irrespective of the subject matter, when notice for an Adjournment Motion is given, we should listen
to the points.
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MR. SPEAKER: Please sit down.

&€ (aer)

sreaE wElga @ g Rl gesrde ates @1 Aifew Ran 2, 391 f yeen wnean € 6 o fama o 27 969 T § ue-
BTl Yo HAT dr8dl g AT o, 39 aifeg|

...(Interruptions)

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, | am appealing to all sections of the House that please do not
treat it as a mere routine matter. It is not a very simple matter. There are strong feelings. ...(Interruptions)
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MR. SPEAKER : Now, please sit down.
...(Interruptions)

MR. SPEAKER : Let me go to the Question Hour in two minutes time. Please cooperate with me. It is just a matter
of two minutes. He wants to make an argument on this, and if | am convinced by his argument then | can allow this
Adjournment Motion. Otherwise, | can say that the Adjournment Motion is not allowed.

...(Interruptions)

MR. SPEAKER : Please sit down. Thereafter, we can start the Question Hour. It is in everybody's interest that | take
a decision on the Adjournment Motion.
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SHRI SOMNATH CHATTERJEE : Mr. Speaker Sir, | appeal to all sections of the House to have some
consideration for our feelings on this side also.
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SHRI SOMNATH CHATTERJEE : Shri V. K. Malhotra, | am saying this because you have not been able to assuage
our feelings.

MR. SPEAKER : You please address the chair.
...(Interruptions)
MR. SPEAKER : Please sit down now.
...(Interruptions)
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JTEqE HEIGA : T [ T B FAT @Ted & 4, a1 39 Vel a1 79 gl Please sit down. You are trying to disturb the
House. This is not desirable. Please sit down.
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SHRI SOMNATH CHATTERJEE : Mr. Speaker Sir, it is unfortunate that when one wants to raise an important
issue, there is disturbance. There is disagreement on this issue, and who is denying that. Can | not have a say in
the Parliament of India because of this? | am saying this because that is what is being done here. We are not being
allowed to speak.

MR. SPEAKER : Please go ahead.
...(Interruptions)
MR. SPEAKER : Please sit down. Nobody should disturb him now.

SHRI SOMNATH CHATTERJEE : Sir, an unfortunate attempt is being made to derail this matter by referring to the
law and order situation in Uttar Pradesh, which this House has no jurisdiction to discuss. They are trying to create
further complications in this issue. How can one bring the Uttar Pradesh matter regarding the present law and order
situation here?

Why are we raising this issue again? Sir, we shall continue to raise the issue related to the events of 6" December
1992, unless ...(Interruptions)

eqE HEIGY : Y Iferd, AIPHT HA B oTeed el gl
SHRI SOMNATH CHATTERJEE : Sir, how can | speak? | am being interrupted again and again.
MR. SPEAKER : I amin a position to listen to you. You kindly go ahead.

SHRI SOMNATH CHATTERJEE : Sir, we shall continue to raise the issue related to the events of 6" December
1992, unless, according to us, the perpetrators of the crime are suitably punished and dealt with. Sir, we consider it
as a day of national shame, and it is a black day ...(Interruptions)



SHRI CHANDRAKANT KHAIRE : How is it a national shame?

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, it is a black day in the history of India, which has a glorious
tradition. ...(Interruptions)
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SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, 6! of December this year happens to be a Saturday, and the
House will not sit on that day because it is a holiday.

...(Interruptions)

MR. SPEAKER: Only what Shri Somnath Chatterjee is saying will go on record and nothing else.

SHRI SOMNATH CHATTERJEE : Sir, we have given notice to you. We have submitted the notice of Adjournment
Motion because today is a working day and tomorrow is a holiday.

As | said, we, a large section in the House, consider it to be a black day and, therefore, a national shame.
...(Interruptions)
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SHRI SOMNATH CHATTERJEE (BOLPUR): | do not consider my friends as the only protectors of Hinduism. There
are many followers of Hinduism in this world. We are not against the Hindus, we are not against Hinduism and we
are not against 'Jai Sri Ram'. What are they talking of? Have they got the monopoly right to represent everybody in
this country?

Sir, what they call the 'disputed structure' and we call it the 'Babri Mosque' did not automatically fall down. It was
demolished under previous arrangement. There was a conspiracy to do that. People were assembled there.

We wish to express our abhorrence to the act of sacrilege that was committed on the 6 of December, 1992.

MR. SPEAKER: Shri Somnath Chatterjee, the only question is whether this can be a matter of an Adjournment
Motion.

SHRI SOMNATH CHATTERJEE : Sir, | do not find a more serious issue that is still festering the body politic of this
country.

MR. SPEAKER: What is the recent occurrence in this regard?

SHRI SOMNATH CHATTERJEE : Nobody has suffered for this. They are being extolled; they are being eulogised.
Today, the Members of the Treasury Benches are eulogising them. We are strongly against this.

We submit that the House should take up the Adjournment Motion on this subject and that no other business can be
transacted today.
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At Brads= e | W@ Sf v aga Rfiers afd €1 srera #8ey 3 93 gd die @ fog wer 21 &€ (=agE) Mr. Speaker, Sir, |
fully endorse what Shri Somnath Chatterjee has said. The recent occurrence -- while the trial was on against the
accused, who abetted or participated in the demolition -- is the way in which the cases of those accused have been
handled by the CBI. In one case, CBI has gone to the High Court against the acquittal whereas in the other case,
where the accused was discharged by the Raebareli Court, the CBI has not yet gone to the High Court to defend
their own case. This is how they are deliberately trying to dilute the whole case and they want to protect those
accused in the demolition case. That is the recent occurrence and, that is why, this notice of Adjournment Motion
should be admitted.

We condemn all your manipulations and machinations aimed at making the CBI to discharge all your colleagues
and, thus, putting the CBI to shame. Earlier, the CBIl was known as the 'Central Bureau of Investigation', but now it
is known as 'Clear Before Investigation'.

MR. SPEAKER: | have disallowed the notices of Adjournment Motion. Please sit down. | have heard you, and | have
disallowed the notices of Adjournment Motion. | shall now go to the Question Hour.

...(Interruptions)

MR. SPEAKER: | have made up my mind that there is no recent occurrence and, therefore, | have disallowed the
notices of Adjournment Motion.

...(Interruptions)
MR. SPEAKER: | have made up my mind and | have already given my ruling on this.
Now, Question Hour, Shri Ramsheth Thakur.

...(Interruptions)
JTEaE HEISH  IFYS SIGR ofl, 3T wEE g |

MR. SPEAKER: Considering the importance of the issue, | have permitted a few Members to speak. Every Member
cannot be permitted to speak.

...(Interruptions)

SHRI G.M. BANATWALLA : Sir, please review your decision. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, in protest of the demolition of the Babri mosque, we stage a walk out.
..(Interruptions)

11.25 hrs
(At this stage, Shri Priya Ranjan Dasmunsi, Shri Somnath Chatterjee

and some other hon. Members left the House.)
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11.26 hrs
(At this stage, Shri Ramji Lal Suman and Some other Hon'ble Members left the House)
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(At this stage, Dr. Raghuvansh Prasad Singh and Some other Hon'ble Members left the House)
HeqH HEled | 1Y ue gl

... (ST9HT)

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, they have walked out from the House on this issue. They need not
raise it on the floor of the House again. Please allow the Members one-by-one to speak and this issue will be over.

MR. SPEAKER: Can you tell me under which rule | can permit him?

SHRI K. YERRANNAIDU : They asked for Adjournment Motion and you have allowed them to make their points.
MR. SPEAKER: If he wants, he can raise a point of order.

SHRI K. YERRANNAIDU : Each political party must express its opinion on this issue.

MR. SPEAKER: No debate will be allowed. If he has a point of order, | am allowing him. @ s @rge 3ife e 87
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SHRI K. YERRANNAIDU : Sir, please give me one minute.

MR. SPEAKER: Unless you have a point of order, | will not allow.
SHRI K. YERRANNAIDU : | am on a point of order, Sir.

My point of order is that this matter is sub judice. This matter is pending in the Supreme Court. Once the matter is
pending in the court, there is no need to raise it every time on the floor of the House.

3remE Heled @ 3y e qfsel There is no substance in the point of order.

SHRI K. YERRANNAIDU : The Telugu Desam Party will abide by the court decision. In the meanwhile, if both the
parties sit across the table and settle the issue, everybody will appreciate that. Otherwise, we have to wait for the
pronouncement of the court. This matter is purely sub judice. They have no right to raise it on the floor of the
House.

MR. SPEAKER: We have already taken up Question Hour.
Shri Ramsheth Thakur.



